
FIR No. 370/2021
PS. Jahangir Puri
u/s  420/188/120-B/34 IPC & Section 3 of  Epidemics Disease
Act
State Vs Jitender Sharma @ Jitu
12.05.2021

This is  the application for grant  of  bail  u/s 437 CR.P.C
moved on behalf of accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It is imperative to state, that due to spreading of Corona

virus (COVID- 19),  special  measures have been taken by the

Government as well as Hon'ble High Court of Delhi to prevent it

and  in  lieu  of  the  same,  the  hearing  of  the  matter  is  being

conducted through Video Conferencing using CISCO WEBEX

Meeting App, in terms of directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report called through whatsapp from the concerned IO on

the phone of the Naib Court on duty.

Report of IO perused.

Ld. Counsel for the applicant/accused submitted by virtue

of  the  present  application,  that  the  accused  has  been  falsely

implicated and he has nothing to do with the alleged offence.  It

is  further  submitted,  that  the  recovery  is  planted  upon  the

accused.  It  is  further,  that  the  applicant  averred,  that  the

applicant is not required in any kind of investigation.   Hence,

prayer is made for grant of bail. 



::2::

On  the  other  hand,  Ld.  APP for  State  has  vehemently

opposed the bail application stating that the allegations leveled

against him are of serious nature. 

I have heard the arguments advanced by Ld. Counsel for

accused as well as by the Ld.  APP for State and have further

perused the application as well as the reply filed to the same.

At the outset, it  is pertinent to mention, that the present

application has  been moved for  grant  of  bail  for  offence U/s

420/188/120-B/34 IPC & Section 3 of Epidemics Disease Act. It

is further material to mention, that the allegations leveled against

the accused are grave and serious in nature. 

Having  cogitated  over  the  rival  submissions  and  upon

perusal of material  before me, it  is reported that accused was

apprehended  with  04  empty  oxygen  gas  cylinder  and  total

Rs.85,700/- and he was selling these life assisting equipments at

highly inflated prices and allegations of black marketing have

been  leveled  upon  the  accused.  Keeping  in  view the  present

scenario of pandemic, wherein, people are facing shortage of life

saving  drugs  and  equipments  and  are  also  facing  severe

problems of inflated prices of these drugs and equipments. 

The  specific  role  of  the  present  accused  can  only  be

ascertained during the stage of trial but at this stage, it appears

that  the  present  accused/applicant  is  hand  in  gloves  and

purchase/sale of oxygen cylinder at highly inflated prices which

assumes a bigger magnitude in terms of a grossly unethical and

illegal act.



::3::

Keeping  in  view  of  the  current  stressful  situation  of

pandemic.  Hence,  considering  the  gravity  of  allegations,  no

ground for bail is made out for the accused. Hence the present

application is dismissed being devoid of merits.

Needless  to say that  nothing mentioned in the aforesaid

order shall tantamount to be putting expression on merits during

the trial of this case. 

Copy of this order be sent to the concerned quarters via

whatsapp/  e-mail/  any  other  suitable  electronic  mode  with

immediate effect. 

(RICHA SHARMA)
   MM-07,  ROHINI,  NORTH  COURT,  

DELHI, 12.05.2021



FIR No. 370/2021
PS. Jahangir Puri
u/s  420/188/120-B/34 IPC & Section 3 of  Epidemics Disease
Act
State Vs Mohit Bansal
12.05.2021

This is  the application for grant  of  bail  u/s 437 CR.P.C
moved on behalf of accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It is imperative to state, that due to spreading of Corona

virus (COVID- 19),  special  measures have been taken by the

Government as well as Hon'ble High Court of Delhi to prevent it

and  in  lieu  of  the  same,  the  hearing  of  the  matter  is  being

conducted through Video Conferencing using CISCO WEBEX

Meeting App, in terms of directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report called through whatsapp from the concerned IO on

the phone of the Naib Court on duty.

Report of IO perused.

Ld. Counsel for the applicant/accused submitted by virtue

of  the  present  application,  that  the  accused  has  been  falsely

implicated and he has nothing to do with the alleged offence.  It

is  further  submitted,  that  the  recovery  is  planted  upon  the

accused.  It  is  further  submitted,  that  relatives  of  the

applicant/accused  were  found  covid  positive  and  he  bought

oxygen cylinders for them. 



::2::

Thereafter,  relatives  of  accused  recovered  from  covid

positive and they were not in the need oxygen cylinder further

and that the applicant was selling of these cylinder as he no more

required them. It is further, that the applicant averred, that the

applicant is not required in any kind of investigation.   Hence,

prayer is made for grant of bail. 

On  the  other  hand,  Ld.  APP for  State  has  vehemently

opposed the bail application stating that the allegations leveled

against him are of serious nature. It is further submitted by the

prosecution, that the applicant was not in possession of any kind

of licence required for the purpose of engaging into purchase

and sale of essential commodities. It is also to be noted, that no

such licence has been placed on record in this regard. 

I have heard the arguments advanced by Ld. Counsel for

accused as well as by the Ld.  APP for State and have further

perused the application as well as the reply filed to the same.

At the outset, it  is pertinent to mention, that the present

application has  been moved for  grant  of  bail  for  offence U/s

420/188/120-B/34 IPC & Section 3 of Epidemics Disease Act. It

is further material to mention, that the allegations leveled against

the accused are grave and serious in nature. 

Having  cogitated  over  the  rival  submissions  and  upon

perusal of material  before me, it  is reported that accused was

apprehended  with  04  empty  oxygen  gas  cylinder  and  total

Rs.85,700/- and he was selling these life assisting equipments at

highly inflated prices and allegations of black marketing have 



::3::

been  leveled  upon  the  accused.  Keeping  in  view the  present

scenario of pandemic, wherein, people are facing shortage of life

saving  drugs  and  equipments  and  are  also  facing  severe

problems of inflated prices of these drugs and equipments. 

The  specific  role  of  the  present  accused  can  only  be

ascertained during the stage of trial but at this stage, it appears

that  the  present  accused/applicant  is  hand  in  gloves  and

purchase/sale of oxygen cylinder at highly inflated prices which

assumes a bigger magnitude in terms of a grossly unethical and

illegal act, keeping in view of the current stressful situation of

pandemic.  Hence,  considering  the  gravity  of  allegations,  no

ground for bail is made out for the accused. Hence the present

application is dismissed being devoid of merits.

Needless  to say that  nothing mentioned in the aforesaid

order shall tantamount to be putting expression on merits during

the trial of this case. 

Copy of this order be sent to the concerned quarters via

whatsapp/  e-mail/  any  other  suitable  electronic  mode  with

immediate effect. 

(RICHA SHARMA)
   MM-07,  ROHINI,  NORTH  COURT,  

DELHI, 12.05.2021



FIR No. 125/2021
PS. NIA
u/s 33 Delhi Excise Act
State Vs Amir
12.05.2021

This is the application for grant of bail u/s 437 CR.P.C moved
on behalf of accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report called through whatsapp from the concerned IO on the

phone of the Naib Court on duty.

Report of IO perused.

Ld. Counsel for the applicant/accused submitted by virtue of

the present application, that the accused has been falsely implicated

and  he  has  nothing  to  do  with  the  alleged  offence.   It  is  further

submitted, that the recovery is planted upon the accused. It is further

averred, that the applicant is not required in any kind of investigation.

Hence, prayer is made for grant of bail. 



::2::

On the other hand, Ld. APP for State has vehemently opposed

the bail application stating that the allegations leveled against him are

of serious nature. 

I have heard the arguments adduced on the bail application and

have  perused  the  report.  The  accused  is  stated  to  be  in  Judicial

Custody since 18.03.2021. Further,  as per the reply on the present

bail application, the recovery has already been effected. 

Therefore, keeping in mind the facts and circumstance of the

case,  no  purpose  will  be  served  by  keeping  him  in  custody,

specifically in today's challenging time, when the country is fighting

with Covid pandemic, accused  Amir  is admitted to bail subject to

furnishing  of  bail  bond  to  the  tune  of  Rs.10,000/-each  with  two

surety  of  like  amount.  Since,  earlier  multiple  involvements  have

been reported against the accused, he is hereby directed to furnish

two sureties in order to ensure and secure his presence during the trial

and further bail is granted subject to the conditions that:- 

1. He shall not threaten or influence the witnesses.

2. He shall join the investigation as and when he is called upon by the

IO.

3. He shall not tamper with evidence.

4. He shall appear before the court on each and every date of hearing.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(RICHA SHARMA)
   MM-07,  ROHINI,  NORTH  COURT,  

DELHI, 12.05.2021



eFIR No. 000435/2020
PS. Jahangir Puri
u/s 356/379/411/34 IPC
State Vs Ramjaani
12.05.2021

This is the application for grant of bail u/s 437 CR.P.C moved
on behalf of accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report called through whatsapp from the concerned IO on the

phone of the Naib Court on duty.

Report of IO perused.

Ld. Counsel for the applicant/accused submitted by virtue of

the present application, that the accused has been falsely implicated

and  he  has  nothing  to  do  with  the  alleged  offence.   It  is  further

submitted, that the recovery is planted upon the accused. It is further

averred, that the applicant is not required in any kind of investigation.

Hence, prayer is made for grant of bail. 



::2::

On the other hand, Ld. APP for State has vehemently opposed

the bail application stating that the allegations leveled against him are

of serious nature. 

I have heard the arguments adduced on the bail application and

have  perused  the  report.  The  accused  is  stated  to  be  in  Judicial

Custody since 16.03.2021. Further,  as per the reply on the present

bail application, the recovery has already been effected. 

Therefore, keeping in mind the facts and circumstance of the

case,  no  purpose  will  be  served  by  keeping  him  in  custody,

specifically in today's challenging time, when the country is fighting

with Covid pandemic, accused Ramjaani is admitted to bail subject

to furnishing of bail bond to the tune of  Rs.10,000/-each with two

surety  of  like  amount.  Since,  earlier  multiple  involvements  have

been reported against the accused, he is hereby directed to furnish

two sureties in order to ensure and secure his presence during the trial

and further bail is granted subject to the conditions that:- 

1. He shall not threaten or influence the witnesses.

2. He shall join the investigation as and when he is called upon by the

IO.

3. He shall not tamper with evidence.

4. He shall appear before the court on each and every date of hearing.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(RICHA SHARMA)
   MM-07,  ROHINI,  NORTH  COURT,  

DELHI, 12.05.2021



FIR No. 233/2021
PS. Narela Industrial Area
12.05.2021

This  is  an  application  for  release  of  vehicle  bearing
registration  No.DL-1R-TB-1118 on  superdari moved  on  behalf  of
applicant. 

Pr: Ld. APP for State through VC.
Ld. Counsel for the applicant/Registered owner through VC.

It  is  imperative  to  state,  that  due  to  spreading  of  Corona  virus

(COVID- 19),  special measures have been taken by the Government as

well as Hon'ble High Court of Delhi to prevent it and in lieu of the same,

the hearing of the matter is being conducted through Video Conferencing

using CISCO WEBEX Meeting App, in terms of directions issued in this

regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report  called  through  whatsapp  from  the  concerned  IO  on  the

phone of the Naib Court on duty.

Report of IO perused.

As per reply of the IO, the vehicle bearing  No.DL-1R-TB-1118 is

deposited  U/s  33/38/58  Delhi  Excise  Act.  Therefore,  the  present

application is not maintainable and same stands disposed off. 

The  applicant  is  at  liberty  to  move  fresh  application  as  per  law

before the Delhi Excise Office, ITO.

Copy of this order be sent to the concerned quarters via whatsapp/

e-mail/ any other suitable electronic mode with immediate effect. 

 

(Richa Sharma)  
MM-07/North/Rohini/Delhi
   12.05.2021



FIR No. 131/2021
PS. Swaroop Nagar
u/s 419/420/511/465/34 IPC
State Vs Mithlesh @ Mithu
12.05.2021

This is the application for grant of interim bail for 90 days u/s 437
CR.P.C moved on behalf of accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It  is  imperative  to  state,  that  due  to  spreading  of  Corona  virus

(COVID- 19),  special measures have been taken by the Government as

well as Hon'ble High Court of Delhi to prevent it and in lieu of the same,

the hearing of the matter is being conducted through Video Conferencing

using CISCO WEBEX Meeting App, in terms of directions issued in this

regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report  called  through  whatsapp  from  the  concerned  IO  on  the

phone of the Naib Court on duty.

Report of IO perused.

Perusal  of  record shows,  that  the present application has already

been  decided  vide  order  dated  11.05.2021  by  the  Ld.  Sessions  Court,

whereby bail application of the said accused was allowed. Therefore, the

present application stands disposed off. 

Copy of this order be sent to the concerned quarters via whatsapp/

e-mail/ any other suitable electronic mode with immediate effect. 

(RICHA SHARMA)
   MM-07, ROHINI, NORTH COURT, 

DELHI, 12.05.2021



FIR No. 02/2021
PS Jahangir Puri
State Vs. Boby

12.05.2021
This is an application for calling the status report from

the Jail Superintendent moved on behalf of applicant/accused.

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant through VC.

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report be called from the Jail Superintendent.

Status report received.

Copy supplied/ send to Ld. Counsel for the applicant through

digital mode. 

Therefore, present application stands disposed off.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(RICHA SHARMA)
       MM-07, ROHINI COURT, DELHI

            12.05.2021



FIR No. 457/2015
PS Swaroop Nagar
State Vs. Mahesh

12.05.2021

Present: Ld. APP for State through VC. 
None. 

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

Previous order be complied with.

Put up on 10.08.2021.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(RICHA SHARMA)
       MM-07, ROHINI COURT, DELHI

            12.05.2021
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